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Mr. Speaker: Very. valuable sug-
gestions have been made, 1 would
say, to include all of them, we will
have to sit for at least one month
more. We are definitely adjourning,
if not on the 11th, on the 12th. There-
fore, whatever can be finished by that
time will be finished. I would re-
quest the Business Advisory Com-
mittee to meet again on Monday—
the Minister is there; the Govern-
ment business is there—to adjust the
business in such a way that, if not on

the 11th, we at least ad;ourn on the
12th.

Shri A. 8, Saigal (Bﬁa.spur) 1 want

Mr. Speaker: No, uo,...

Shri Anbhazhagan . (Tiruchengode):
The Unlawful Activities (Prevention)
Bill may be pcstponed in order to
facilitate .

Mr, Speaker: The Business Advi-
sory Committee will discuss it. If
he raises it here, there will be a
discussion. He says that' the Unlaw-
ful Activities (Prevention) Bill may
be postponed. The Mlmster may
bear it in mind.

1231 hrs,

APPROPRIATION (RAILWAYS)
NO. 2 BILL, 1967

The Minister of Railways (Shri
C. M. Poonacha): I beg to move:*

“That the Bill to provide for
the guthorisation of appropriation
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certaln services
for the purposes of Railways
during the financial year ended on
the 31st day of March, 1865, in
excess of the amounts granted for
those services and for that year,
be taken Into consideration™

Mr, Speaker: The question h
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“That the Bill. to provide fof
the guthorisation;.of appropriation
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certain gervices
for the purposes of Railways
during the financial year ended on
the 31st day of March, 1965, in
excess of the amounts granted for
those services and for that year,
be taken Into consideration.™

The motion was adopted.
12.32 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker:

The question
is: '

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted,

Clauses 2 and 3 and the Schedule
: were added to the Bill.

Clause 1— (Short Title)
Amendment Made:

Page 1, lines 3 and 4,—

for  “Appropriation  (Railways)}
No, 2 Act, 1967"
substitute—

“Appropriation (Railways) No.
3 Act, 1967" (1)

(Shri C. M. Poonacha)

Mr., Deputy-Speaker:
is:

“That Clause 1, as amended,
stand part of the Bill”

The motion was adopted.

Clause 1, as amended, was added
to the Bill.

The question

The Enacting Formula and the Title
were added to the Bill.
Bhri C. M. Poonache: I move:

“That the Bill, as amended, be
passed.”

*Moved with the recommendation of the President.
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Y
hlﬁ Deputy-8peaker: - The question

- “That the Bill, as amended, be
(passed”

ai

7 . The motion' was adopted.

12.33 hrs,

MOTION RE. APPOINTMENT OF

COMMITTEE FOR RESTRICTION

.. OF INDIVIDUAL MONTHLY
EXPENDITURE

-<Mr, Deputy-Speaker: Dr. Lohia,
Dr, Ram Manohar Lohia rose—

Shri Shashi Runjan (Pupri): I rise
-on a point of order.

Mr. Deputy-Speaker: Let him move
the motion.

ot 7. frad (4d7) FOEW A
gaaw B 1 fr sgaear &1 9w {9 9w
A AT EHATR | I F) wrywr 3 §ifod,
W @y §ifad, au ur awar § |

‘Shri Shashi Ranjan: The No-Day-
Yet-Named Motion is moved under
Chapter XIV of the Rules of Proce-
dure, which governs all the motions.
"There are fpecific rules.. ...

Mr. Depiity-Speaker; That is true.
Let him move the motion first and
then only u point of order will arise.
At the oulset how can a point of
-order aris¢} I suggest that he may
move the ipotion first and then the
Lop. Member may raise his point of
order.

o 1M WA wifgar (FA)
Wemg wgem, Y@ A @E ¥
TF T 9EY A WX FA0H 15 WA
M@ IR T[T A W
R ww O e 1 @ A ww
vy g g fswr o e o & o
W sa ¥ gTEC Y W A Iwh
Lau St
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Individual ex-

) . pgnditure (M.)
Shri Shashi.Rapjan: Is he moving..
Mr. Députy-Speaker: Before mov-
ing the motion, he is entitled to make
a speech. There is a provision for it.
How can the hep. Member stop him?

Shri Shashi Ranjan:
point of order.

I rise on a

Mr. Deputy-Spedker: Let him move
the motion, Aftet the speech also, he
can move.

Shri Shashi Ranjan: Jat him first
move the motion,

o TR AAET wifgar : Kow
a9 § WOAT NETT WG F AT AT
aRfErswF IR A FS MG FOW
oo (TR, D AT A e
g1 Wl @i AT wew g 1 A O R
aqqT W F ffag, av § g
EESLC G UL

Mr, Deputy-Speaker: He may move
the motion first,

Mo wTw wAWT Wifgay : ag aWr
5o w3l & R o w1 =mfeew
aifas =g 1500 T0F a% Hifer s
& g1 veare §aT FA ¥ fag o afufe
frqa w< anfgy anfe fawra wvd &
wma & fag ofg 3 oF goe s
¥qqT I frgr o E® L. . . . .

e weqw wgred, K A wgr ...

Shri Shashi Ranjan:
point of order......

Mr. Deputy-Speaker: As 1 have
gaid, let him make his speech, and
then I shall allow the hon. Member.

Shri Lobo Prabhu (Udipi): It is a
very vital point of order.
motion is against the constitutional
provisions relating to private property
and income, This House should not
make itself rediculous by discussing a
motion like this, as long as the
Constitution stands what it is. Bo,

I rise on a



